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Date of order:l9.10.95

0.A ,No, 303/95

BEINYA RAM ' ' esees Applicant

%

. UOT & RS. ‘ ese oo Respondents

CRAM
. THE HON'BLE MR.GOPAL KRISHNA,VICE CHAIRMAN

THE HON'BIE MS.USHA SEN,ADNMINISTRATIVE MEMEER

Mr.J.K.Kaushik, Advocate, for the applicant.
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BLE MS.USHA SEN s

\
HEA gAY
.

‘ ' $d the lear ned counsel for the applicante.

- { applicant suspects manipulation in his answer
00} > papers VII and VIII of the Junior Accounts

Se00 Officer, Part II examination, the result of which was
announced vide the letter dated 14.2,1994(Annex.5~1) .
He made|a representation regarding his grievance On

13.12.94 (Anrex.A-6). ©On the same date he also took

" ‘an interview with the respondent no. 2 in the matter .
After the interview the applicant seems to have gathered
an impr séiOn that possibly some pages of his answer
pooks have been changed with those of the answer books
of some| other candidate. He, therefore, wade an XRRXIKE:
g¥9rn additional representation on 22.5%95 (Annex.A-T),
specifically alleging this fact. A reply has been )
received from the respondent no. 3 vide the letter
dated 6/.7.95 (Amnex.A=3). In this reply, it has merely

been stated that the t@Ealling of the marks in the
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_ specifi

°2e

answer books of the applicant has been done again

and no errors have pbeen found; it has also been

checked

another
made by
29.5.95

there

that every question has been assessed and that

> is no provision in the Rules for revaluation

1 ngwer books, that has not been done.

would be seen from the reply of the responients

»d in the prece,/ding para that there is no

ic answer to the point that some sheets of the

ahswer pooks have been inter-changed with those .of

candidates. Since this allegation had heen
thé applicant in his representation dated

, & specific reply to this could have been

giveh by the respondents.
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4. In the circumstances, we hereby direct the

-

respond

applica

stands
of the
with a

[iAd

{ USHa
Member

ent no. 3 to examine the allegation ©f the

nt mentioned int he pre;:eeding para amd give a

¢ reply thereto. With this direction the Oa
dispoesed of at the stage Of admiséi@n. A copy
OA may be sent to each of the responients along-

copy ©f this order.

hee Clygle
SEN ) ' ( GoPAL KRRISHIA )
(adm) , ~ Vice Chairman
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